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• 	

CUWAHATI BENCH 

f t/7z 	 pp lica n t( 

Respondent(s) 

Advocates for the applicant(s) 

for the Respondent(s) 

Cffice. Jdtes 	 l  Date ' 	 Courts' Qrders 

• 	 27.8.9€4 	Learned counsel Mr. A.K.Roy for 

the applicant. 
-. 	 - 

	

• 	Mr. 	A.K.Choudhury, 	learned 
• 	• 	 - Addl.C.G.S.c. for the respondents. a- 

- '•) (i,h 	' 
-- 	 Mr. A K Roy moves this application 

under Section 19 of the Administraive 

Tribunals 	Act, 	.1985 	seeking 	for 
• 	 / 4.  v 	 ( 	 regularisation of service of the applicant 

who was a casual employee, under SW 

Telegraphs, Guwahati. It has been stated 

ththe was in service with artificial 

breaks from April 1987 to May 1993. Heard 

Mr. Roy and Mr. Choudhury. I consider that 

this application needs not be admited for 

scrutiny and decision but it is be 

disposed of with the following directions: 

• 	 The applicant is directed to 

• submit a fresh representation within one 

month from today before the competent 

authorities of the respondents in terms of 
• 	 • 	 the Circular No. 269M/93-STW-II dated 

$ 17.12.93 issued by the Departmnt of 

t-'• 	 Ar>y &tç 	 I  Telecommunications, New Delhi (Annexure B) 

stating his facts fully and resquesting 

i 	 • ' the respondents for regularisation of his 

• service. It is also directed that the 

competent authorities of the respondents 
• • 	 shall consider and dispose of the 

- •, .. .• - . : : representation of the applicant on merit 

keeping in view the aforesaid circular 

dated 17.12.93 and the relevant facts 

1. 
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O.A. No. 175 of 1996 

27.8.96 pertaining to the service of the  
applicant. The final order should be 

communicated by them to th applicant 

within 3 months from the date of receipt 

of the fresh representatin if any 

submitted by the applicant. 

The application is diposed of in 

terms of the above order. No order as to 
- costs. 

Copy of the order be supplied to 

both the counsel of the part ie. 

P 

Member 

tq 



/ 

' 	
IM THE CENIRAL ADMINIStRATIVE TiIaJNAL 

/ 	 GUWAHATI BENCH : GUNAHATI 

CP 
f ' 

plication under Section 19 of the Administrative 
burial -t 1985) 

Shri Parama Das 	•: Applicant. 

- Versus - 

Union of India & Ord : Respondents. 

Sl.No. Description of Documents Page. 

 Application 01 to 09. 

 Verification 10. 

 Annexure 	- " 

 Annexurè 	- 2 19 

 Annexure 	- Oct 

6, Annexure 	- tiDi x X 

I - - 	 - 	 - ----------]. fl 

For use in the Tribunal Office :- 

Regjstratjo No, 

Dated 2 

Signature. 



1 
	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GJWAHATI BENCH GUWAI ATI 

(An application under Section 19 of the Administrative 
Tribunal Act 1985) 

- BETWEEN - 

Shri Parama DaS, Son of Shri 

Nabiri Das, Resident of Nijhara Park, 

Chandmari, Kalakpur, Guwahati-3. 

•1** Applicant. 

- AND - 

Union of India, represented by 

the Secretary, Department of Tele-

Communicatjons. Govt. of India, 

New Delhl.-1, 

Telecom District Manager 1  Kamrup, 

C, 
	 Ulubari, Guwahati - 781007. 

31 	Divisional Engineer (P1annin & Adnth.) 

Office of the Telecom District Manager, 

Kamrup, Ulubari, Guwabati 780070 

I 

11 	Particulars against which the application is. 
made 

This application 1$ made against the ill-

egal action of the respondents in not taking Steps 
7 

,for regularisatjon of service of the Petitioner as 

per the Circular under No. 269-4/93-STNII dated 

17,12.93 issued by the Asstt. Director General(STN), 

New Delhi. 	 Cont ... 2. 
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2 	Jurisdiction of the Tribunal 

The pp1icant declares that the appli-
• 	

cation is within the jurisdiction of the Honble 

Tribuhal. 

30 	Limitation :- 

The applicant also declares that this 

application is made within the limitation period 

as laid doen in Section 21 of theAdministrtive 

TriburialAct.1985. 

4. Facts of the Case  

(1) . 	That, the applicant is a citizen of India 

and hence is entitled to all the rights, protections 

and preileges guaranteed by the Constitution of 

India. 	 . 

That, the applicant was engaged as casual 

labour in the Sub-Divisional Office(Telegraph) Kamrut, 

,Guwthatj in the month of April 1987nd since then 

he worked upto March 1991 with Some fictional breaks. 

The applicant worked with most Sincerity and to the 

Satisfaction of all concern and hence he was engaged 

from time to time whei the respondents thinks his 

service is 	required, Thereafter, the applicant 

was ag 6i , n engaged inthe Office of TRA Section in 

Cont ,. 3, 
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in the month of a April 1991 and allowed to work 

'upto December 1991 and then again was engaged in 

the month of Janu&y 1992 and allowed, to work upto 

May 1993. After, coletion of every Such engage-

ment period, the xzp respondents maintained same 

artificial break and then again engaged 1  The fact 

regarding his engagement as ca8ual labour w.e.f. 

April 1987 to March 1991 reveals from the letter 

issued by the S.D.O, Telegraphs, Guwaheti under 

Memo No E-11/SDOT/Kamrup/95-96/11 dated 8,11.95. 

As the copy of the said letter is not available 

with the applicant, the respondents may be directed 

to produce the same, Regarding his engagement for 

the period April 1991 to Dec. 1991 and January 1992 

to May 1993, I• 

Two copy of the said Certificates are 

annexed herewith as MNEXURE- 'A' Series,. 

(iii) 	That, in fact the applicant worked as a 

casual employee w.e.f April 1987 to May 1993 with 

same artificial break. The detail particulars about 

his working days are as follows 

April '87 to Dec.. 1 87 

Jan. '88 to Dec. '83 

Jan. '89 to Dec. 1 89 

Jan. '90 to Dec, 1 90 

Jan. '91 to March 1 90 

April '91 to Dec. 0 91 

Jan, '92 to Dec. '92 

Jan. '93 to May '93 

= 	163 days 

= 	240 days 

= 	241 days 

= 	242 days 

= 	72 days 

= 	?40 days 

250 days 

Cont .... 4., 
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That 1  in the month of May 1993, the 

junior Accounts officer, asked him not azm to come 

to the Office for the time being stating he is Cfl 

titled to be absorbed as regular employee on being 

engaged. during the period between 31.3.85 to 22.6.8 

for which the Govt. of India, Ministry of Telecommu-

nication has framed a scheme for granting Temporar 

status and regularisation of the casual employees. 

That scheme is known as Casual Labour(Grant of Tern-

porary Status and Regularisation) Scheme 1989 as has 

been revealed in the letter issued by the ASStt, 

Director General (STN)-II under No. 269-4/93-STN-II 

dated 17,12.93. 

One copy of the said letter dated 17,12493 

iq annexed herewith as ANNCUPE - 'B'. 

That 1  in pursuance to the said scheme, 

as framed by the Teiecommunication department, Govt. 

of India, the detail working particulars of the appli-

cant was Sought tobe sent in a proper tPr of or ma $ 

form by the then Asstt Engineer(Admn,), TD,M Office, 

Guwahatj vjde his letter No. TDM/st_179/CL/93_94/1Q2 

dated 25,11,93 from the SDOP, Dispur, 

That, -the applicant states that as the 

SDOP, Dispur did not respond to the said letter dated 

25.11.93 within the reasonable time, the Sub-Divisional 

Engineer(Adrrjn,) again sought for the same from the SDOP, 

Diapur vide his letter under No. WM/ESt179/CL/94_95/14Q 

Cont ... 5. 
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dated 7.5.94 which was again reminded by .another 

letter dated 28.4.95 issued by the Sub-Divisional 

Engineer (dmn.). 

That, thereafter, thenecessary particu-

lars of the applicant was sent by the S.D.O, Phones, 

Dispur and also by the S,D.O, Te1egraph(Kamrup), 

(3uwahati in both financial year wise and Calender 

year wise as was sought by the Concerning authority. 

That, the applicant states that in the 

meantime, the Divisional Engineer(P & A), T.D.M, 

• 	Karnrup published a list of casual labours vide Memo 

• 	 Nb. TDM/Est-179/Loose/93-94/101 dated 5.4.94 conferr- 

ihg tempory status w.e.f. l.294. In the Said list, 

• 	 shockingly the, name of this applicant was not includ- 

• 	ed even though the names of some casual labour S who 

Were junior to this applic&t and who were also re-

trenched in the same period i.e. in May 1993 were 

included. 

That, the applicant states that as the 

qompetent authority delayed to sent the necessary 

working particulars of this applicant, his name was 

not included in the said list, although he is fully 

ligible to get temporary status and for regularisa-

tion as pr the scheme framed for the said purpose, 

rore-so, when his juniors have been given the same 

benefit. 

Cont ,.. 6. 
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That, as the name of the applicarit,though 

lately furnished by the S.D.O, Phones, Dispur and as 

his juniors have been extended temporary statuS, the 

competent authority is riuired to consider him 

name for the same, but the same has not been done 

for the reasons best known by the respondents. 

That, the applicant States that as the 

respondents dld not consider him and as not extended 

him the temporary status/regularising his service 

for a considerable period, the applicant sent a 

legal notice on 4.5.96 tthe respondents, but till 

date no resoonse has been mae for any corner. 

One copy of the said legal notice Ia 

annexed her ewith as PNNXURE - 'C'. 

That, under the facts and circumstances, 

stated above, there is no other alternative way beEore 

the applicant otherthen to approach this Hon'ble Mi 

Tribunal and hence this application. The applicant 

also states that the respondents are doing continu-

ous wrong by not regularising the service of the 

applicant aS per the scheme 1989 and hence this 

Hon'ble Court may interfere in this case for ends 

of justice. 

5. 	Ground for Relief :- 

(I) 	For that as per the scheme 1989, framed 

by the Department of Telecommunication,Govt. of India, 

V Cont ,.. 7, 
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New Delhi, the äpplic ant is entitled to get tempo 

rary status and regular isation and hence he can not 

be deprived of his legitimate claim by the respondents 

in any way. 

For that the.applicant being engaged 

during the period 31,3.85 to 22.6.88 and continued 

upto May 1993, the respondents are duly bound to 

grant him temporary status and regularise as per the 

Government Policy revealed from the scheme 1989. 

(iii) 	For that as a number of his juniors have 

been granted temporary status 1  the fespondents can 

not do otherwise, but to give the same benefit at 

least. 

(iv) - 	For that as the applicant was engaged 

for a number of years together with some artificial 

breaks, the respondents have nO legal and moral auth-

ority to ihrough hi'm out of service by not consider -

ing him for regularisation, 

(v) 	 For that, as the Hon'ble Apex Court and 

other Courts have decided in a number of cases that 

when an employee is egaged for a long period on 

Ad-hoc/Casual/Temporary basis, they shall be consid-

ered for regularisation and hence the respondents 

Can&t deprived the applicant for any 'reason whatso- 

ever, 	- 

Cont ... 8. 
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For that, as the respondents have avail- 

ed his valuable service for a considerable period; 

they cann't do otherwise but to reg.a1arise his Service 

as per natural justice. 

For that action of the respondents is 	-• 

illegal,' arbitrary and hence se is riot"rnajntajn- 

able in the eye of law. 

Detils of Remedies Availed :- 

That, the 

has taken recourse to 

him but he failed and 

native remedy open to 

Horr'ble Tribunal, 

I 

app lic ant declares th at he 

all the remedies available to 

hence there is no other alter-

him otherthen to approach this 

Matters not preuiously filed or pending before 
ny curt :- 	 - 

The applicant further declares that he 

has not previously filed any application, Writ Peti-

tion or Suit regarding the matter made, before any 

Court, authority or any other bench of this Ho noble 

Tribunal nor any such application, Writ Petition or 

Suit is pending before any of them. 

j 

8,. Relief sought fbr :- 

/ 
0 	 Under the facts and circumstances, stated 

above the applicant brays for te following reliefs :- 

Cont ..,. 9. 
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(i) To direct the respondents to regularise 

the service of the applicant on the basis 

of the Scheme 1939 

(ii) To pass any other order as your Lordships 

may deem fit and proper. 

(lii)Cost of the application. 

InterimReliefpror :- 

Under the facts and circumstances, the 

applicant does not prays for interim order at this 

Stage. 

 

Particulars of the Indian posa1 Order 
:- 

(i) 	Indian Postal Order No..:— O 

(•ii) 	Dated  

(iii) Payable at 	 :- 

12. List of Enci.osurs :- 

AS Stated in the Index. 

Cont .,.. 10. 
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p.  

VERIFICATION 

I, Shri Par ama Das, Son of Shri Nabin 

Des, aged about 26 years, resident of Nijhara Park, 

Chandmari, Kalakpur, Guwahati-731003 do hereby Sal-

enrnly affirm and state that the statements made in 

paragraph 1 to 9 and 11 to 12 are true to my know-

ledge and belief and I have not supressed any fact 

relevant to this case. 

And I sign this verification at Guwahati 

on this the 	_. day of 1996. 

D5 
Dated : 
	 Signature of the Applicant. 

Place : 

Cont as.. 11. 
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ANNEXURE  

TO WHOM IT MAY C0NCI2N 

This is to certify that Shri Parama 

Das, Son of ShriNabin Das of Village- Nizarapur, 

Chandmari, Kailiaspur, G-uwahati-3 is working at 

T.R.A Section, 	d4for the period frorj -April 

1991 to December 1991. He is a good worker. 

He worked 240 das during 

this period. 

Dayananda Mahanta 

SS/T.r.A. 

05.03,92. 

Cont ,... 12. 
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Annexure; A2 

TO WHOM IT MAY CONCERN 

This is to c ertify that Sri Parama Das, son of Sri k 

Nabin Das, of village- Rizarapar Chandmarl, Icailashpur, 

Guwahati.3 is working at TEA SectiQi since 3anuary,1992. 

He is a good worker. 

I idati him every success in life. 

Sd/-Illegible 
...

31.5.93 
J'unior Accounts Officer 

He worked 250 days in 1992 9 	(TEA) 
and upto 31st May in 1993. 	. Telecom 1)1st. Manager 

Guwahati-? 

1 
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Governmert of India  
Department of TGlecommunicatithTi' 

"V 	 STh Secton 
.1 

•1/ 	 e 
p' 	 New Del.hJ 	 v 	ated 

1110 • 	H 
/1 	 All Iloads of Telecom. Circles/Metro Te3.ecom.Distt. 

All Heads of other Administrative Offices, 
• All Heads of Mtce. Regions/project Circles. 

• Subject: C.ual Labourers ( G 
r 
 nt of Tflprary Stat-u is a n d 

Plarit-J en ) 	chi-rr, ].96S'  :?r,.,acted in Circles 
• 	 J • . L' 	 upt22..'.0E,() 

.j 	 1r# 

:t rn d1roctcd to refer to this office order No. 
• 	269-4/93-sTh' dated 25th June,1993, wherein rders were issued 

• 	 to extend the tcmpor.rv - 4 t:un to all t - ie Casunl Mnzdoors 
• •' 	who worz 	T'jc 	by the Ixeject Circles/.t.1..ecttJ.fication, Circaes, 

durinci the rpriot 3 3 F5 to 22.6.88 ar.c1 'ho w're still conti-
nUiTICi for ::;uc 1 i worRmre they wore in:'.tiaiJ.y onqaqed and who 
weic flo' i }:.;:nt •or the 	s t more than 	dayri countinci from 
'the date o issue of: the above iid orders. 

2. 	Th 	 .i matter has further been exm.nt.i in this office 
. L1nd t is drrjd 	th-t all those Cnu'il Motzdoors who were 

enqaçed by h 	i.rclos duri.nci the p:ried 1ro 31,3.85 to 
22.6 (33 €nU who are stil. continulna for suCh works in the 
Clrcl , (2E- whore they wore initially crqaaoU nd who are not 

............... 	absent for th ].n.ct riiore than 365 days  counting from the date 
• 	of issue. of this order, be brouoht under the above said schr. 

3' 	The enclaqEmcn t. c. C;isual nr.docr after 3.0.3.85 in 
• 	•i 	violdtion of the .itun oi the Heo5ó .'f1Ts been 
• 	 viewed v.ry se'usJy & 	- is 	1dc1 rhct ... 	p;•t c- 

wherein recruibroent has been made i vj.o. 	ion 'of instructions 
of t.h Head ouarver 4'4.,3.B:q5 5h(.t.k)d atso t 	.arI.ysed and 
discipi.iimary acti.ou be 	t• .i ated qa:izis 1.t d 	1.tinc officers. 

	

• 	4. 	• it: hns, alrc' bo r  (]oci.df'd that en'aeement of iny' 

	

• • 	: 	C;u5i1 I'1p).r 	rf 	tr 	of :hi o.r •-hould he vicwed 
• 	

S 	 er: c 	:1\, •1jt1 breuc - t to 	h. ncticr.? 	.ropri'ate 
u thor 1 1 ;y 1 : ti: i.n 	yremj:.t ••1NI -ui. 1:'bJ.': nc t..i'n • 	'l'imi 	should S 	• • 
	!k0 the pi-'nl resren:i .bl.lit:y o 	the He'c. ri Circles, 

cc nCrrlcc' 	/ ( -v , LI 	I u.c 	-'1 mr 	such Casual 
'1.cen nheul I. hi'.,rec 	 tha' person who 

• 	• hs r'r: n.j 1::1 jt  ci.c C;'.:j. i.-ihri r ii: 	.: i:- .. -n cf theso 

• 	/e'
.2/-' 
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It is further stttedthtt the 	riçH of ]l th 
CJsurd M-izcJt cr 	iho 'i 	nr't rnd iod -1t lo t 240 d 
( 705dq 	n  the ro c'I Admin1tr,tiVe Oficcs cbscrinc 
5 d'y 	week ) of sirvice in e ye -si. cii t)1P cute 01 issue c 
thc.,e ou1or-, hculc1 hn terrJntec1 ailor to)loin.ng the 
cnaitao n j ns 1-1d Jown in J,D. 4\ct 19 1 7 uicIer Section 75.1 

F 6. 	 Ihs e orders are. issued with the concurrence of 
1 	1'1mbr. 1(r 	-' irnc) v'1 U..r. No. 311/93-F-I dated 1 12 93 

Hindi. vercn fcllows 

Ycus loithiully, 

•I . .. , ; ... 	.. 	 / 	 ( S.1C...DHAWAN ) 
I 	 fSSISTiNT iJ)PTCItt.  GENERAL(S11  

CUPIr 
r 

• 	1.. 	All the staU mriibojs of Departneri 3CM 

2 	,,,1 ) Rpcccni.sncd dni ons/1s c'cirti.c flC 

11aOot/TT —T/ rp'-i ]/F9, c 10V1'#'\ CC 'P Ccc Lion. 
Tr Ic m 	'"iiI ii 'sin 

4, 	'pB-r 	 p - 'octicii, De'i'..rncnt of P05t5, 1JP Delhi. 

II 	 I 	 I 
' 0 

I Iii 
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Dated - 4th May1996. 

LAL NOTICE 

TO, 

Telecom District Manager, Kamrup 
Uluberi, Guwahati-781007. 	

I 

Divisional ngineer(Planning & Admn.) 
Office of the Telecom District Manager, 
Kamrup, Ulubafi, Guwahatj-781007. 

The Union of India, 
Through the Secretary, Govt. of India, 

MiniSty of Communication, 
Tele Conmunication Department, 
New Delhi - 1. 

Deer Sir, 

Under instruction from my Client Shri 

Par ama Das, Son of Shri tJabir Das, resident of Niz-

arepar, Chandmari, Kailashpur, Guwahati-3 claiming 

rights as vested upon him as per the statements as 

detailed below :- 

• 	
1, 	 That, my Client Shri Parama Des was en- 

caged as a Casual labour at the Officeof the SD.O 

(Telegraphs) Kamrup, Ambari, Guwahati-1 on April 

1987 and since then has worked continuously with 

only fictional break upto I4arch 1991 at the same 

Office under the Telecom District, .Kacnrup. This 

ft is borne by the letter dated 8,11.95 issued 

vide Memo No, E_11/SDOT/Xamrup/95-96/11 issued by 

the SflO Telegraphs, Kamrup. 

2 	 That, thereafter, my Client worked at 

the Office of the T.t.A Section under Kamrup Telecom 

District for a period from April 1991 to December 

1991 after which my client was subsequently engaged 

from January 1992 to 31st May 1993 at the Office of 

the Junior Accounts Off icer(TRA), Telecom District 

Man ager, Guw eh at i. 

Cont ... 2. 
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- 	
Annx.C/Coritd. 

That, to the utter shock and surprise 

of my client, the Junior Accounts Officer, in the 

month of May, 1993 asked my Client not to come to 

the Office, 	 - 

That, it is Stated that my Client is 

entitled to be absorbed as a regular employee on 

being engaged during the period between 31.3.85 

to 22.6.88 f ox which the Govt. of India, Ministry. 

of Telecommunation has framed a Scheme u,nder 

Casual Labour (Grant of Terorary Status and Regul-

arisatjon) Scheme, 1989, 

That, in pursuance to the said Scheme 

as framed by the Ministry of Telecommunication, the 

name of my client.was sought to be sent in a proper 

"Profdrma" form "X" by the sstt. Engineer(Admn.), 

of theOffice of the T,D,M, Guwahati vide his letter 

No, 'ID1,4/E.st-17.9/CL/93_94/102 dated 25.11,93 from 
the S.DG0, Phones, Dispur. 

.6. 	 That, again vicie letter .d 'àted 7.5.94 

issued by the Sub-Divisional ngineer(Admn.) Office 
of .  the T,D.M, Guwahatj-7 vjde Memo No. TDM/ESt_179/ 

CL/94-95/140 further sought for working paticulars 

in prescribed proforma from the SDO, Phones, Dispur 

which was aain remindered by another letter dated 

28.4.95. 

a 

. 	That, thereaftr the name of my Client 

.was sent by the S.D.O, Phones, Dispur and also by 

the S.D.O, Teiegraphs(:<amrup) Güwahai in both fin-

ancial years wise and calender year wise as sought 

by the Concerned authority. 

Tht, thereafter vide an Office o.rdpr  
dated 5.4,94 issued vjde'Merno No. TD1/Est-179/Loose/ 

93-94/101 issued by the Divisional Enineer(p & A), 

Cont .... 3. 
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Annx,C/Contd. 

T.D.M, Kamrup, Guwahati a list ofcausal labourS 

was published for confering Temporary status and 

for regularisatiori from 1.2.94. In the Said list 

shockingly the name of my C1ieit was not included 

even though ne of some caGual labours who were 

far junior to my client and who were also retren-

ched in the same period i.e. in May 1993 were in- 

• 

	

	 cluded. The few names of the persons included in 

the said list who were retrenched in thesame 

period are :- 

ShriParamananda Hijal 

Shri Tankeswar Bora 

Shri Hamanta Kr. Dhing 

Shrj Shambhu Soh 

Shrj Akhil Des 

• 	6. 	Shrj Subash Srivastav 	/ 

7, 	Shri Titen Goswami 

S. 	Shri Satya flanjan Baxua 

9, 	Shrj Babul Ch. Deka 

10. Shri Ranjit Sarkar. 

9. 	 That, due to arbitrary and capricious 

policy of pick and choose adopted by you, my Client 

was deprived from his ieitimate claim for regular-

isation even 'though he is entitled under the said 

scheme of 1989 as framed by the Ministry of Tele-

communication. 

10,. 	That, instead of regularising the service 

of my client, you are ka making an unnecessary delay 

by hanging the matter by seeking clarification one 

after another even though the hame of my Client was 

forwarded by the S.D.O, Phone, Dispur in proper for-

mat as sought by you. This action on your Part is 

not only illegal but also wholly unjustified and for 

which you are wholly responsible. 

Cont .... 4. 
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11, 	 That, appointing persons according to 

your own whims and caprice, thereby denying my 

Client from his legitimate claim for regularisa-

tior IS not only arbitrary and illegal but also 

violative of the Scheme as issued by the Depart-

ment of Telecommunication. 

That, irispite of several reminders 

dated 1.6.93 and 15.793 and not to speak of rep-

eated follow up visits, you have not regularised 

the service of my client for which my client has 

suffered heavy lo3s, being the sal&y from 1993 

June when the SerViCe of other juniors Casual 

Làbours were regularised and also my client was 

subjectad to mental harassment for your arbitrary 

illegal action. 

That, tty client is entitled to full pay 

and allowances frOm the date his juniors were absor 

bed and regularised. 

Under the circumstances stated above, 

I give you notice to appoint my Client 

as a regular aopointee from the date 

his junior/similarly situated castal 

labour as Stated in para 8 were re- 

gularised under the scheme of Regular- 

isation framed in 1989 with full Ser- 

vice benefit and allowance including 

backwages within 30. days the date of 
• receipt of this notice failing which 

I have a clear instucti3n.t.o approach 

appropriate Court for the same and for 

which you will be saddled for all the 

cost and the sane will be. done without 

any further reference to you. 

Please Note. 

Yours faithfully, 
- 

• P. S a raah 
4,5.96 


